FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ABHIRAAMI CHEMICALS

LIMITED
SL.No. PARTICULARS DETAILS
1. Name of corporate debtor Abhiraami Chemicals Limited
2. Date of incorporation of corporate debtor 23/12/1992
3. Authority under which corporate debtor is Reglstrar of Companies, Pondicherry
incorporated /registered
4. . U24117PY1992PLC0O00855
Corporate Identity Number of corporate
debtor
5: . Registered Office:
Address of the registered office and Peralam Main Road, Thirunallar, Karaikal,
principal office (if any) of corporate debtor | Pondicherry-609 607
6. Date of closure of Insolvency Resolution 19th September, 2022
Process
7. Liquidation commencement date of 19th September, 2022
corporate debtor (Order Received/Uploaded on 20th September,
2022)
8. Name and registration number of the gim_;i %B%lfa/%‘;; 002/ IP-NOOTO5/2018
. . . eg No: -002/IP-N -
insolvency professional acting as 2019/12320
liquidator
9 X . o Address: 21-B, 1st Floor, ARK Colony, Eldams
) Address and e-mail of the liquidator, Road, Alwarpet, Sivaganga, Tamil Nadu — 600018
as registered with the Board E-mail Id: alagarcs@gmail.com
10 . Address: M.Alagar,
* | Address and e-mail to be used for 21-B, 1st Floor, ARK Colony, Eldams Road,
correspondence with the liquidator Alwarpet, Chennai, Tamil Nadu - 600018
E-mail:abhiraamichemicals.ip@gmail.com
11. Last date for submission of claims 20th October, 2022

Notice is hereby given that the National Company Law Tribunal (Chennai Bench) has ordered
the commencement of liquidation of the Abhiraami Chemicals Limited on 19.09.2022.

The stakeholders of Abhiraami Chemicals Limited are hereby called upon to submit their claims
with proof on or before 20. 1;.0.2022, to the liquidator at the address mentioned against item

No.10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator: - M. Alagar
-sd-
Date and place: 22.09.2022, Chennai




FRIDAY 0 3,00,20.2

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF ABHIRAAMI CHEMICALS LIMITED
SLNo. PARTICULARS DETAILS
1. Name of corporate debtor Abhiraami Chermicals Limited
2. Date of incorporation of corporate debtor 23/12/1992
3. | Authority under which corporate debtor is gistrar of Companies, Pondicherry
incorporated /registered
4. 4 U24117PY1992PLC000855
Corporate Identity Number of corporate ]
debtor
5. . Registered Office:
Address of the registercd office and Peralam Main Road, Thirunallar, Kareikel,
principal office {if any) of corporate debtor Pondicherry-609 607
6. Date of cl e of )\ Y lution 19t September, 2022
Process ¢
T Liquidation commencement date of (19;SepRlemb:g/%02‘§ad°d e
(Order Receivs jol on ptember,
corporate debtor 2022)
8. ‘Name and registration number of the Name: M. Alagar
3 4 i Reg No: 1BBI/IPA-002/IP-N00705/2018-
yP a8 L 2019/12320
5 N ety Address: 21-B, 1st Floor, ARK Colony, Eldams
9 |/Address and e-mail of the liquidator, Road, Alwarpet, Sivaganga, Tamil Nadu - 600018
as registered with the Board E-mail Id; alagarcs@gmail.com
: i Address: M.Alagar,
10. | Address and e-mail to be used for 21-B, 15t Floor, ARK Colony, Eldams Road,
correspond  with the liquid Alwarpet, Chennai, Tamil Nadu - 600018
E-mailiabhi ot I s g
11. Last date for submission of claims 20 October, 2022

Notice is hereby given that the National Company Law Tribunal (Chennai Bench) has ordered the
commencement of liquidation of the Abhiraami Chemicals Limited on 19,09.2022.

The stakeholders of Abhiraami Chemicals Limited are hereby called upon to submit their claims with
proof on or before 20.10,2022, to the liquidator at the address mentioned against item No,10

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Date and place: 22.09.2022, Chennai A Eiaghice o] Tplion
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For Abhi aami Chermid A




